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REPORT 

1 
INTRODUCTION 

I, the Chairman of the Committee on Subordinate Legislation having 
been authorised by the Committee to present the Report on their behalf. 
preseot this their Fourth Report. 

2. The matters covered by this Report were considered by the Com-
mittee at their sittings held on 12 and 24 June, and 11 September, 1985. 

3. At their sittings held Oll 25 June, !l July. 12 September and 28 
October. 1985 the Committee took oral evidenr:e of the representatives of 

.(i) the Ministry of Irrigation and Power (Department of Power) (now 
Energy), (ii) the Ministry of Law and Justice (Legislative Department), 
(iii) the Ministry of Works & Housing (now Urban Development) regard-
ing delay in fin~1 publication of (a) the Indian Electricity (Amendment) 
Rules, 1983 (O.S R. 256 of 198~), (h) the Indian Electricity (Ament1ment) 
Rules, 1983 (O.S.R. 361 of 1983); and (c) the Indian Electricity (Amend-
ment) Rules, ]983 (O.S R 29 of 1984) and (iv) the Ministry of Finance 
(Department of Economic Affairs-Banking Division) regarding delay in 
the final publication of the Banking Regulations (Cooperative Societies) 
Amendment Rules, 1983 (O.S.R. 271 of 1983); and (v) the Ministry of 
Shipping and Transport (now Tranport) regarding the Visakhapatnam 
Harbour Craft (Amendment) Rules, 1983 (O.SR. 5lC-E of 1983) and 
(vi) the Ministries of Labour Hnd Law & Justice (Legislative Department) 
regarding tbe Industrial Employment (Standing Orders) Central (Amend-
ment) Rules, 1984 (O.S.R. 910 of 1984). 

The Committee wish to express their thanks to the Officers of the 
Ministries for appearing before the Committee and furnishing the informa-
tion desired by them. 

4. The Committee considered and adopted this Report at tbeir Sitting 
held OD 16 December. 1985. The Minutes of the sitting relevant to this 
Report are appended to it. 

5. For facility of reference and convenience, recommendations/observ-
ations of the Committee have been printed in thick type in the body of 
the Report and have also been reproduced in a consolidated from in 

',AppeDdix I to the Report. 
II 

. THE VISAKHAPATNAM HARBOUR CRAFT (AMENDMENT) 
RULES. 1983 (O.S.R. SIO·E OF 1983) 

6. From the Preamble to tbe Visakbaratnsm Harbour Craft (Amend-
ment) R\llu, 1983. (G.S.R· SlO·~ of 1983), it was noti(;cd that the draft 
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of these Amendment Rules was published in the Gazette of India dated 
15 May, J9112 inviting objections and soggestions from all persons likely 
to be affected thereby till the expiry of a period of forty-five days from 
the date of its publication in tbe Galett~. But no objections or sugges-
tions bad been received by Government fJ om tbe public in this regard 
til,l the expiry of the stipulated period on 9 July, 1982. The Amendmenr 
Rules in the final form were there:lfter published in the Official Gllzette 
dated 2S June, 1983, i.e. after an interval of I J and a half months despite 
the fact that nO objections/suggestions bad been received thereon from 
the public. 

7. The then Ministry of Shipping and Transport (Port Wing), with 
whom the matter was taken up, in their reply dated 6 January, 1984, stated 
as under :-

"There has been a delay of about a year in making the fiDal 
publication of the Rules. This has been mainly due to the heavy 
work load on the staff who had to attend to more important 
and urgent items of work relating to legislation. filtation of port 
charges. port finances, audit paras and reports of several parlia-
mentary committees. Due to this reason this minor work could 
not be attended to earlier. It may be added that no remindeJ;'s 
were received either from the Visakhapatnam Port Trust or the 
Hindustan Shipyard Ltd. who were the only affected parties in 
the car-e. Obviously. the amendment was only a technicality to 
be satisfied." 

8, At their sitting held on 24 June. 1985, the Committee cO!lsidered 
the matter and. not being satisfied with the repJy of the Ministry. decided 
to examine the official representatives to elucidate the reasons leading 
to the delay in promulgation of the Amendment Rules in final form. 

9. During eviclence before the Committt'e on 12 September, 1985. the 
representative of the then Ministry of Shipping and Transport conceded 
that there had been some lapses On their part which they had taken note 
of. The witness further stated thAt they had since AJlPlied corrective 
action so that such cases were n I lost sight of in fUlur;:. The witness 
informed the Committee that they h..ld maintained a system of forward 
diaries and a regi~ter to provide monitoring at each stage. He also 
assured the Committee that they would have no problem on that account 
in future. 

10. Tbe Committee note tbat tbe Ministry of Transport ban taken corre-
ctive action to provide monitoring at eacb stage of rule-making process wltb 
a "lew to minimise the delays In tbis regar". Tbey bope tbe Miaistry 
would' keep tbeir assuranee to the Committee tbat lapse. of tbls aature 
would Dot recur in future. Howel'er, tbe Committee would like to re-
empha'slz~ tbe imperathe lleed t~ redu~e 'lae d .. ~-l.. between' tbe .... bU,~.· 



tiOD or "draft falesaad their IDaI' Dot18catiol ia tbe Oftlciiid Gazette. Iii 
tbls cOlnectloa, the Committee reiterate tbeir earlier recommendatioa 
made in paragrapb 68 of their Twenty-fourtb Report (Seventb Lok Sabba). 
presented to tbe HOUle oa 11 December, 1983, tbat where a large number 
of obJections/suggestions are received, the gap between publication of draft 
rules and notification of final rules should not be more than six months. 
Wbere the objections/suggestions received are few, efforts sbould be made 
to reduce tbls period to tbe barest minimum without impairing the fruit-
fulness of such legislation. However, in cases where no objections/sugges-
tions are fortbcomin& on the draft rules, tbe final rules should be notified 
within a period of three montbs. The Committee would like the Ministry 
of Transport to adbere to tbese recommendations in all cues in future. 

III 

THE INDUSTRIAL EMPLOYMENT (STANDING ORDERS) CENTRAL 
(AMENDMENT) RULES, 1984 (G.S·R. 910 OF 1984) 

II. From the Preamble to the Indu~trial Employment (Standing Orders) 
Central (Amendment) Rules, 1984, it was noticed that the draft Amend-
ment Rules were published in the GJzette of India dated 20 lune, 1983, 
inviting objections and suggestions from all persons likely to be at{ccted 
thereby, on or before the expiry of a period of forty-five days ftom tbe 
date of pUblication of the notification JD the Gazette. The Rules in the 
final form were, however, published on 25 August, 1984 i.e. afler an in-
terval of 14 months. 

12. The then Ministry of Labour and Rehabilitation (Department of 
Labour), who were asked to state the reasons for the delay in the 'publica-
tion of the final rules, giving details of the time spent at each stage in-
volved, stated, in their reply dated 29 September, 19~4, as under :-

"(1) Notification publishing the d raft rules was issued on 
20.6.1983. 

(2) Comments were received only from the Employers' Federa-
tion of India in September, ]983. Therefore, some more 
time was allowed so that further comments, if any received 
could also be examined. 

(3) Comments received were examined and pUL up on 26.11.1983. 

(4) Referred for leBal advice on 9.12.1"83. This was necessary 
because legal interpretation was required about the provision 
in section lOA of the Industrial Employment (Staodina 
Orders) Act, vis-a-vis the rules beiDg framed reaardina 
subsistance allowance. 

(5) Leaal advice received OD 29.4.1984. 



(6) On the basis of the advice. the matter was furtberexamined 
and a final decision was taken on 21.5.l984. 

(7) The revised draft of the final rutes was referred to the 
Ministry of Law, Justice and Company Affairs (Legislative 
Department) for vetting on 23 May, 1984. 

(8) Vetted draft of the final rules received on 8.6.1984. 

(9) Vetted rules were referred for Hindi translation to Official 
Language Wing on 12.6.19.84. 

(10) Tra rlslation received on 3rd August, 1984. 

(11) Final rules were published on 10·8.1984. 

Thus it will observed that some time has been taken in finalising 
legal position regarding the rules framed vis-a-vis the parent Act 
and in obtaining the Hindi version of the rules". 

13. At their sitting held on 2" October, 1985, the Committee on Subor-
dinate Legislation took the evidence of the representatives of the Ministry 
of Labour and Law and Justice, for further elucidation in the above 
matter. 

14. The Committee were inrorm~d by the Secretary, Ministry of Labour 
that the Industrial Employmt:nt (Standing Orders) Central Rules were fra-
med in 1946. These Rules provided for payment ofsubsistcnce allowance 
to the workers in the event of their suspension by the employers whereas 
it was noticed that there was no provision for that in the main Act of 
1946. This bad also been pointed out by the Chief Labour Commissioner 
in December. 1981. Henc'! in order to bring the Rules in conformity with 
the Act, it had become necessary to pass amendment to the Rules in 1982. 
Subsequently, some more changes in the Rules were required and. there-
fore, another set of Rules wa~ promulgated and notified in 1984. In this 
connection, the representatives of the Ministry of Law and Justice, also 
explained that the provision of subsistence aHowanee was included in the 
1946 Rules and was in operation but when ~ome doubt arose. they thought 
of coming up with a provision therefore in the Act itself. 

15. Asked to explain the reasons for delay of more than a year in the 
final publication of the Rules, especiaJly when the objections and sugges-
tions received thereon were negligible, the repre!.entative of the Ministry 
informed the Commiuee that although a time limit of 45 days had been 
prescribed for inviting objections and sugges.tions from persons and organi' 
sations likely to be affected by the Amendment Rules. the Ministry enter-
tained comments from them even after the expiry of the due date. in order 
to protect the interests of a large section of people affected by the amend-
ments and further in view of the fact that the Workers' Organisation could 
not respond in time for lack of facilities. 



16. Wbile tbe Committee appreciate tbe pious intention of tbe Mimltry, 
tbey, bowever, feel tbat this sbould not bamper or cause undue delay lD.pro-
cessing tbelegislation. In this conm'ction, tbe Committee would like to 
reiterate tbeir earlier recommendations made in paragraph 68 of tbeir 
Twenty-rourtb. Report <Seventh Lok Sabha), presented on 21 December, 1983, 
tbat "here a large number of objection/suggestions are received, tbe time gap 
between the publication of the draft rules and their final notitication sbould 
uot be more tban six months. Where the ohjections/suggestions are few, 
etrorts sbould be made to reduce this period to the barest minimum without 
impairing the fruitfulness of soch legislation. 

17. Tbe Committee regret to observe that the time limit for receivinl 
objections and s"ggestions on the Amendment Rules published in tbe Gazette 
bad no sanctity wbatsoever with the Ministry of Labour and tbe matter wa. 
left dormat without any serious efforts to finali&e them expeditiously. Tbe 
Cammittee desire that in all suchcases, apart from publication of tbe draft 
rules in the Gazette, the Ministry should also invariably send tbe draft ralel 
to the concerned authorities. bodies etc including tbe Union, Workers, Orga-
nisations etc. by Registered Post and their comment called for by a target 
date. The Committee also recommend that in case the draft rules atrect a 
large number of industrial workers or public at large. the Ministry coneera-
eel sbould insert advertisements ill leading national and regional newspapeni, 
inviting suggestions' commcnts thue on by a fixed date. 

i8. A period of 5 months had been taken for legal interpretation of the 
Rules in consultation with the legal adviser of the Ministry of Labour. 
When enquired specilically as to whether the legal issues involved were 
!>ubstantial enough to hold up the entire ex::rcise of the final notification 
of the Rules, the Secretary, Ministry of Labour stated :-

• The basic issue r'liseJ with our legal adviser was whether after 
the amended Act, the Rules were neces~ary at all or not. The 
legal adviser raised a few other issues. We had a continuous 
dialogue with them. Ultimately we felt that the revised RuJes 
were necessary and the legal ad viser also agreee with us." 

19. Tbe Committee feel that 110 efforts had been made for a compreben-
sive examination of t lie Act alId the Rules at tbe initial stage when 
amendments to the Act and Rules were cOD'iidered. Even tbe lelal 
implications of the amendments had been ignored or left to be identi8ed 
later. The legal issues involved and legal in.terpretation of the amendmeDts 
were thought of by the Department of Labour at a mucb belated staae. This 
whole exercise sbould have been made before the draft rules were publlsbed. 
The Committee bave gatbered an unmistakable impression that piece-mea. 
thinking resulted in delay in tinal publication ~f the rules and tbis dela, eould 
have been avoided, had the whole matter been considered in a comprehenai'. 
maDDer at the initial stale. 



20. When asked to suggest measures for reducing the time taken by tbe 
Ministries in framiog the Rules, the Secretary, M,nistry of Law and Justice 
(LeJislative Department) stated that :-

"A radical change was necessary in the existing arrangements rela-
ting to subordinate legislation in the various Ministeries. Diffe-
rent portions of the Acts were dealt with by different sections 
without any coordination. One or more semor officers according 
to the number cf Acts, should be made responsible for all the 
work relating to subordinate legislation under tlle specified enac-
tments. Those officer~ should maintain a check'list and watch 
the progress of legisbtion according to a time.schedule. A set of 
instructions should be formulated so that the officer CGuld identi-
fy the stages and keep track of the progress of legislation." 

21 In tbe Iigbt of the opinion expressed by tbe Secretary (Legislathe 
Department) and recognisi.ng tbe importance of tbe subjed, tbe Committee 
woalel like tbe Ministry of Parliamentary Affairs to examine tbe matter in 
eletallia coosultatioa with the Ministries/Departments of the Government of 
lacUa, iaduding the Ministry of Law and Justice, and draw suitable guideliaes 
for tbe Ministries streamlining tbe procedure &enerally witb regard to subor-
ellute I.lation and particularly with a view to minimise tbe time-aap 
between publication of tbe draft rules and their promulgation in the final 
form as sucb delays prove detrimental to the interests of the public at 
targe. 

IV 

THE BANKlfllG REGULATION (CO-OPERATIVE SOCIETIES) 
AMl:.NDME"IT RULES, 1983 (G.S.R. 271, OF 198) 

22. While examining the Banking Regulation (Co-operative Societies) 
Amendment Rules, 1983, it was observed that whereas the Amendment. 
Rules were publisbed in draft from III the Gazette of India datc:d II July, 
1981 inviting objections/suggestions from the public tiIllU January. 1982, 
these were published in the final form only on 2 April, 1983 i.e. after an 
iDterval of about 15 months (from 10.1.82 to 2.4.83) even when the 
Ministry had not received any objection/suggestion thereon. 

23. The Ministry of Finance (Department of Economic Affairs-Bank-
iDI Division) were accordingly asked to state (i) the reasons for the delay 
in the publication of the Rules in the final form, indicating the time takeR 
at each stale and (ii) the manner in which the matters souaht to be 
provided for by the amending rules were regulated during that period. 

24. Rtlarding the reasons for the delay in the publication of tbe Rules 
iD1hefiDai form and the time taken at each siage, the Ministry stated, in 
&beir written reply dated 21 October, 1983, that the following facti and 



, 
,.t~.es ,Wet., invQlved in the matter :-

0) After 10.1.1982, the cut off date, we issued letter dated 
!1.].1982 to Reserve Bank ofIndia enquiring them whether 
they received any objection. 

(2) In letter dated 8.2.1982 the Reserve Bank of India stated that 
no objection to the draft rules notified was received by them. 

(3) We sent U.O. note dated 11.5.1982 to the Ministry of Law. 
Leg. I Section, for approval of amendment, for finally noti-
fying. 

(4) Ministry of Law, Leg. 1 Section returned the draft of final 
notification. duly approved, with their U. O. note dated 
20.5.1982· 

(5) Note submitted on 13.7.1982 for approval of the Deputy 
Minister for Finance and the Finance Minister, both, regard-
ing the amendment of Rules and file come back to A. C. 
Section on ~7.7.1982 duly approved. 

(6) Draft approved finally for issue by the Director (AC) in the 
Bank.ing Division on 21.8.1982. 

(7) The Hindi Cell in Banking Division did Dot accept the 
tramlation WOf k into Hindi, on the plea that the same beina 
an amendment, will be taken up by the official Lanu~ 
Wing. Ministry of Law. Hence the matter was sent to the 
Official Language Wing, Ministry of Law on 2.9 1982. 

(8) The Official Language Wing, Ministry of Law wanted a copy 
of Gazette of India dated 27.6.1982, vide their U.O. Dote 
dated 7.9.1982. 

(9) As the Gazette copy was not available with the BankiD8 
Division, a cyclostyled copy of the draft Rules notified aDd 
published on 27.6.1981, was sent to the Official Language 
Wing, Ministry of Law vide our Office Memorandum dated 
1.10.1982. 

(10) A reminder dated 29.)1.1982 was sent to Official Language 
Wing. Ministry of Law. 

(11) Next reminder dated 22.) 2. t 982 was i~sued to Official 
Language Wing, Ministry of Law. 

(12) The Official Language Wing, Ministcy of Law, after due 
translation, returned the papers on 30 11.1982 at wroQg 
address i.e. HIC Section, main Department of Economic 
Affairs, North Block instead of sending the papers to the 
Banking Division (A.C. Sectior:) in the Jeevan Deep Building, 

Sansad Marg. The main Department of Economic Affairs trans-
mitted the papers on 11.12.1982 to Banking Division throuah 
their Receipt & Issue Section, which reached us on 6.1.1983. 
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(13) Majority of the staff-members in Agricultural Credit Section 
were deputed on Election Duty in Assam, with effect from 
9.2.10983 to 23.2.1983. Lower Division Clerk not fully con-
versant with procedures issued the notification in English 
and Hindi to the Ring Road Govt. of India Press on 
]9.2.1983 bearing issuing officer's signatures duly cut on 
tbe stencil. These papers did not bear signatures ofissuing 
officer in ink. in addition to those cut on stencil. 

(14) The Ring Road Govt. Press returned the same with the 
objection that these papers did not bear signatures in ink 
also. These papers reached us on ] 0.3.1 ~83· 

(15) We sent the notification dated 17.2.1983 agein after removing 
the objection of Govt. Press authorities on 16.3.1983 "hich 
is published in final form on 2.4.1983 (G.S.R. 271 of 1983) 
in the Gazette of India. 

25. Regarding the manner In which the matters sought to be provided 
for by the amending Rules was regulated during the intervening period. 
the Ministry stated that before the amendment. the Rule for conducting 
an enquiry by an (lfficer of the Reserve Brnk of India was applicable 
to commercial banks only. Since. the co-operative banks were not being 
covered by this Rule. the matter regarding omissions and defaults of co-
operative banks under Banking Regulation Act. ]949 (10 of- 1949) (as 
applicable to Co-operative Societies), used to be referred to Law Courts. 

26. At their sitting held on 24 Jun~, ]')85, the Committee after consider-
ing the above replies of the Ministry of Finance (Department of Economic 
Affairs Bal1king Division) decided to take evidence of the representatives 
of the Ministry to elicit further clarification on mattrrs relating to delay 
in promulgation of the said amendment rules in the final form. 

27. The Committee heard the I eprcsentatives of the Ministry of Finance 
(Department of Economic Affairs-Banking Division) at their sitting held 
on 12 September, 1985. 

28. During evidence the rcpre-5entatives of the Ministry informed the 
Committee that .the file relating to the case had been destroyed inadver-
tently in the process of elimination of old fil~s. The file was reconstructed. 
after receiving intimation to appear before the Committee and after 
ebtaining the requisite information from the Reserve Bank of India in 
the matter. 

29. The Committee were informed that the proposal for amendment of 
the Rul:!s in question had been mooted by the Reserve Bank of India 
under the Banking Regulation Act, 1949. since it was felt tbat the exist-
inl provisions under the Rules relating to the mode of inquiry and im-
position of penalty alleady made applicabie to Commercial Banks should 
be extended to n.e Cooperbtive Bads also. hrlaining the prcc(dUJc 
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further. the reproaontative of the Miaistryinformed that with r~gard to 
amendment of the Rules. the approval of the Minister/Minister of Sta,le 
was not mandatory unless the Rules ..,ere going to be actually notified. 
,It was for the Secretary to decide. depending upon the nature of Ole 
proposal. to get the approval of the Minister at the draft stage. In the 
case under reference, it was not possible for them to confirm whether the 
approval of the Minister had been taken or not since the original file had 
been destroyed. They had, therefore. no evidence to confirm that the 
approval of the Minister bad been ·taken. 

30. The proposal for amendment of the Rules in question had been 
received as early as January. 1980 from tbe Reserve Bank of India. The 
proposal had bern examined by the Law Department of Reserve Bank of 

·India. The draft rules were sent for publication in the Gazette in July. 1981 
giving a period of 6 months for submission of comments and objecti()ns 
from the public as provided under the Act. After the period of six months, 
the matter was referred to Resel ve Bank ofIndia to enquire whether they 
had received any objections on the draft rules notified. No objection or 
suggestions had been received on the proposed: mendment. Thereafter, 
a period of 3 months had been taken in sending the proposal to the 
Ministry of Law for approval of the amendment before final notification; 
two months in SUbmitting a note to the Deputy Minister and Minister of 
Finance for their approval and about 4 months in getting the Hindi trans-
lation of the amendment from the Official Language Commission. Asked 
to explain the inordinate delays that had been taken in between the process 
of legislation the rep' esentalive of the Ministry stated ;-

<'I don't think we can defend what has happend. There is no 
effort on our part to defend it. The best thing we can do is to 
explain how this occurred. The time was inordinately long. 1 
accept it." 

31. The Committee feel tbat the whole matter had heen treated by the 
Ministry of Finance with an am{)unt of laxity and no serious attention or 
importance had been paid to expedite the process of deleeated legislation 
at each stage thereof. Tbe plea that the statl of the Agricultural Credit 
Section in the Ministry was not conversant with the procedures and other 
minor details is not tenable and is not acceptable to the Committee. 

32. The Committee desire the Ministry to take specific steps in future to 
avoid delays between tbe publication of draft rules and their final notifica-
tion in the Gazette. In this connection, the Committee would like to draw 
attention of the Ministry. to tbelr earlier recommendation contaiaed in 
paragraph 68 of their Twenty-fourth Report (Seventh Lok Sabha) ,resented 
to the House on 21 December. 1983 wherein the Committee bad inler-alia 
desired that In cases where no objection/suggestion on the .raft rules were 
fortbcoming the flnal rules should ve pubJi~hed within. period of 3 months 
IIPd ip CliffS lIbere " larJe 1I11~hr d cbj(~ti(Jns/!lus,esti()DS were recehed, 
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the gap should Dot be more thaD (; montbs. The Committee would also like 
to stress tbat tbese recommeDdations and guldellDes sbould be ONe"" by 
tbe Mbistry scrupulously iD aU such cases wltb a Tlew to minimise tbe lap 
between tbe publication of draft rules and tbelr Bnal DotlBcatlon. 

V 

J. THE INDIAN ELECTRICITY (AMENDMENT) RULES, 
1983 (GSR 256 OF 1983); 

IT. THE INDIAN ELECTRICITY (AMENDMENT) RULES, 
1983 (GSR 361 OF 1983); AND 

Ill. THE INDIAN ELECTRICITY (AMENDMENT) RULES, 
1983 (GSR 29 OF 1984) 

33. The Indian Flectricity Act, ]910 en.ioins upon the Government to 
publish the Rules to be framed thereunder in draft form for inviting 
objections/~ugge~tions on the propo~ed statutes from all concerned likely 
to be affected thereby within a stipulated peric.d of 3 months. 

34. The Jodi::!n Electricity (Amendment) Rules, 1983 (GSR 256 of 
1983), Indian Electricity (Amendment) Rules, 1983 (GSR 361 of 1983), and 
Indian Electricity (Amendment) Rules, 1983 (GSR 29 of 1984) further to 
amend the Indian Electricity Rules. 1956 were published in the Gazette 
of India for inviting objections/suggestions from all persons likely to be 
affected thereby, till the expiry of the period of 90 days from the date on 
which the copies of the Gazette of India were made available to the 
public. 

35. On a scrutiny of the above Rules, the Committee observed that an 
undue time lag ranging from 15 to 21 months had been taken in the 
publication of the draft Rules and their notification in final form as per 
details indicated below :-

S.No. Short title 
of the Rules 

(i) The Indian Electricity 
(Amendment) Rules, 
1983 (GSR 256 of 1983) 

Oi) The Indian Electricity 
(Amendment) Rules, 1983 
(GSR 36l of 1983). . 

(iii) The Indian Electricity 
(Amendment) Rules, 1983 
(GSR 29 of 1984). 

Date of 
publica-
tion of 
lh~ dr;,ft 
Rules 

6 June, 
1981 

13 February, 
1982 

31 July, 
1982 

Date of 
publica-
tion of 
find 
Rules 

26 March, 
1983 

7 May, 
1983 

14 Jan. 
1984 

'.~""""""I.~' ------------------------------- t.-

Period of 
Delay 

21 months 

15 months 

171 months 

-
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36. The matter was referred to the Ministry of Energy for explaining 
the reasons for taking such a long time in the final notification of those 
Rules. indicating the details of the time taken at each stage. The replies 
of the Ministry, in respect of each Rule, has been reproduced in 
Appendix-II 

37.' At their sitting held on 12 &24 June', 1985, the Committee considered 
the matter, and not being satisfied with the replies of the Ministry. 
decided to hear oral evidence of the representatives of the Ministries of (i) 
Energy (Deptt. of Power). (ii) Law & Justice (Legislative Department); 
and (iii) Works & Housing for further elucidation on matters relating to 
delay in finalisation of Rules, getting Hindi tramlation and printing of 
Gazette copies thereof. 

38. Accordingly, at their sitting held on 25 June. and 11 July, 1985, the 
Committee examined the representatives of the afore aids Ministries. 

39. During evidence when asked to state the procedure followed by the 
Central Electricity Board, before the amendment rules were published in 
draft form in the Gazette, tbe Chairman, Central Electrtcity Board stated 
that the amendments to the Electricity Rules had been promulgated under 
a bye-law of tbe Central Electricity Board. To a specific question whether 
the Board received the suggestions for the amendments from the public at 
large or from experts or technocrats, the representative stated that nor-
mally the proposals came from members of the Central Electricity Board 
itself. About the number of proposals, the repres~ntative stated that 
several amendments were received from State Electricity Boards. 

40. On being informed that comments On the amendments had been 
received from only nine different parties, the Commiuee desired to know 
whether any efforts were made to oblaln the objel:tions/suggestions from 
those panies who were actuaUy affected by the rules. The n:presentative 
of the Ministry stated that they were only following tbe exiHing procedure 
of clCculating the notification to the Members of lhe Central ElectClcity 
Board and also pubhshiug them in the Gazette and had nol been making 
available the draft rules to people who were likely to be affecled but 
submllted that in future they would folloW the suggestion made by the 
Committee. 

41. About the time taken in examination of the draft rules at the draft 
stage, the Law Secretary stated that they were referred to them Miter the 
concerned Ministry had taken a policy decision thereon. This was before 
publication As regards the time taken in supplying Hindi vers.on of the 
draft rules, which took about 5 months (from 23 August, 1982 to 3 January 
1983), the Law Secretary conced~d that it was a lapse on tbeir part. 

42. Referring to the bye-laws of the Contoral Electricity Board, the 
Committee pointed out tbat as per existina procedure under the bye-laws, 



the Board needed 14 months to comply with the various formilities 
whereas the recommendation of the Committee in this regard was that the 
draft rules should be published in the final form with in a period of 
6 months. The Committee desired to know whether the Board felt the 
need to bring the bye-laws in conformity with the recommendation 
of the Committee. the Chairman. Central Electricity Board explained as 
aoder :-

.............................................................. these rules related to 
extremely complex technical aspect of the power supply industry. 
Secondly power is a concurrent subject where both State aod 
Central Governments are involved. So, the people who framed 
the bye·laws took into consideration giving adequate time to ena-
ble the members &nd also the general public to consider the "mend-
ments tbat we want to bring about and give enough time for the 
members of the Board themselves to think over the comments 
sent by the public while finally approVlDg the rules. We will 
certainly consider the suggestions made by the hon. Member to 
reduce the time. The procedural delays will be reduced. The 
hon. Committee has not an impres~ion that we tend to delay 
things unnecessarily but unfortunately the Secretary of the Board 
is only attending to it as a part-time job." 

43. The Committee further pointed out that there was no time specified 
for the Secretary of the Board to consolid'ite and circulate the comments 
on the draft rules among the members of the Central Electricity Board. The 
Commitfte further observed that after consolidation the time within which 
these were to be circulated to the members by the Secretary was not speci-
fied nor any time limit had been prescribed for examining the comments 
and placing them before the Board. On a sugge5tion made by the Commit-
tee to consider amendment of th~ bye-laws in this regard, the representa-
tive of the Ministry observed as under :-

..................................................... under the bye-laws. 
the comments that we receive from the publiC' and also from the 
members are to be consolidated by the Secretary and forwarded 
to the Members for comments and two months time should be 
given for that. If it is decided ultimately to have a meeting, we 
could probably convene a meeting. It was thought at that lime by 
the Chairman that we could ci rculate them and get the response 
of the members. The response was not favourable and so we 
decided to discuss it at the meeting. But I was not the Chair-
man at that time. I am only telling you what I st'e from the 
records that are available. But certainly the point made by the 
Hon. Member is well tuken note of and we can reduce the 
delay. But this is a complex subject and· for protecting the 
consumers from any haz;al'ds. considerable tholtght should be aiven 



before mak.ing any amendment t.o the rules. That is why my 
submission is th:t the people who framed these rules probaWy] 
took this into account ghing adequate time, for consideration. to 
the various represel~t;ltives of the Central Elf'ctrkity Board •. 
Another submbsion is th,~t the Central Electricity Board il a part-
timi: body. 1 am a part-time Chairnlao of the Central EleCSri,. 
city Board. And also the vllrious representatives are nominated 
by the various State Governments and the Central Governmeat 
and the State Electrkity Boal ds. They art" all part-lime members. 
For instance, the Ch:lirm<ln of Anuhla P.adcsh State Electricity 
Board is a part-time member of the Central Electricity Board. 
Like that various members ar;: p lrt-tilllC representatives and they 
are all very busy. Some times tLey take time to conl'ider any 
sugg stion that is made for anll':.Jlng the rules. So, the time 
taken is not really a delay but it is for a detailed consideration 10 
that the amendment that. they make is wise and justified. We 
under,tand the point bcing made by the Hon. Member that we 
lihould not dday the nuller," 

44. While appreciating the views of the Ministry that their main 
thrust was 00 prolccling the consumers from any hazards. the Committee 
emphasised that they were alsu ;lOxious to see that the purpose and utility 
of the action that they were taking by promulgating these amendments 
was not minimised by the inOidinate delays involved in the process. 

45. when asked the .casons for waiting for ne::Jrly two months for con-
firmation of the minutes of the [I,ccling of the Board, which were circula-
tcd to the Members for contil mation within 15 dJ)s, the representative 
conceded that there had been dday and promised to avoid such delays in 
future. 

46 To a pointed question whether the proposals for amending the rules, 
presumably for the welfare of lhe society, were based on the existing situa-
tion or the expected conditions after three or four years, the representa-
tive stated that these were based 011' the prevailing conditions. 

47. fo a clarification whether the time-gap between the publioatioa of 
the rules in drttft form and in the final form might not adversely affect· til. 
publiC at large owing to the changing conditions as a result of fast cb-. 
iug technology, the representative stated that they had not meaatCo·say 
that the time·gap did not make any diif,m:nce. 

48. With regard to Committee's rec0mlllcndation prescribing a period 
of three aod six months, the Committee enquired whether this period W$" 
adequate for such type of ame:dments. The representative of tho Mjni'~J;f 
stated that tbey would look into the bye-laws and see that tbe am~p~ 
were promulgated in the final form within the shortest possible timo. 
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49. When asked to indicate the date when the printers had received the 
notification (GSR 2~6) from the Ministry, the Director of Printing (Mini-
stry of Works and Housing) stated that it was received on 4 March, 1983 
and not on 28 February, 1983 as appeared to has been stated by the con-
cerned Ministry of Irrigation and Power (Department of Power). Further 
since the date of notification had not been mentioned by the Ministry it 
had to be referred back to them and finally the manuscript was received 
in the Press on 24 March, 198 J and that too without specifying the num-
ber of copies required. Mu~h tUllC was lost in that process. He explaind 
that iostructions had been circulated to all administrative Mmistries that 
they should indicate the date by which a particular notilication would 
be required so that the Manager couid print it accordingly. The I epresent-
ative of the Ministry of Power expressed their regrets over the lapse on 
their part in the matter. 

50. The representativc of the Ministry of Irrigation and Power (Deptt. 
of Power) informed th.: COlUIDiLLee th .• t the suggestion to amend rule 51(2) 
of the Indian Electricity Rules had been received from the Tam;} Nadu 
Government on 13 August, 1976 and it bad become a stJtutory rule on 26 
March, 1983 ~ vide G.S.R. 256 of 19113). He conceded that there had been 
a lot of delay and agreed that It should be cut down. 

51. The representutive agreed with the Commi ttee that the rules in 
question were Important ones. IIltcnded to take care partly of safety mea-
lures and partly regulatory rn\~asures· When attention was drawn to the 
bye-laws which proviJcd tllat sug~estious to amend the rule~ could well 
be circulated to members even wlLhout rc~orl1;Jg to a formal meeting, the 
representative of tbe Ministry staled that delay:. had occureJ basically due 
to the reason that tb~ dcslreJ I'espunse from tbe members had not been 
forthcoming. Under tll~ oye-I,lws, approvJ.I of at least two-third of the 
members of the Board had to be secured. 

52. With regard to the prep,ualion of the Hindi vcrsion of the rules, the 
representative 01 the Otth.:ial1.unguage Wing (MlDistry of Law and Justice) 
stated that the dralt rules in qUl:sllon hlld been received in the Wing on 
29 Malch, 19~1 and returneu ba...:k with the Hindi version on 21 April, 
191U. AgalD, 1111111 rules ho.ld been received on 1 December, 1982 and 
returned back: with the Hindi version on 7 January, 1983. The re-
presentative explained that the work of translation was atten~ed to 
accordinS to the pClonllcs allocated rather tban on chronological 
order of receipt. The representative stated that at any point of tIme, 
about, a thousand pages were pendlDg for translation. Secretary (Legis-
lative) added that the Official Lanugage Wing was not merely concerned 
with translation of notification work. but of Bill work also. The staff suen-
ath coUld not be augmented due to blanket ban on fresh recruitment. The 
representative mentIoned that no reminder had been receiVed from the Ceo-
Ual Electricity Board to expediLe their job. 
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53. The Chairman of the Central Electricity Board stated that the HiDdi 
version had actually been re~eived by them OD 13 January, 1983 aDd seDt 
to tbe Government of India Press on 28 February, 1983 after B gap of ODe 
aDd a balf months. The prepresentative submitted that the bye-laws gover-
ning the Central Electricity Board needed reappraisal for elimiDBtiqg 
avoidable delays. He added that he would examine and see how tbe time 
could be red uced i 

54. It was observed'from the Indian l lectricity (Amendment)Rules, 1983 
(O.S.R. 36 t of 1983) that the notification contained only one single amend-
ment to rule 118 but it took almost 15 months for finalisation after its 
publication in the draft form. In reply, the r~ presentative of the Central 
Electricity Board stated that at the pre publication stage there had been 
five items but <'nly one could be finalised. 
55. When it was pointed out that the suggestion to amend the rules had 
been mooted about seven years back. the fl.'preser. tative conceded tbat it 
was because of the procedure that there had been delay. He added that 
the position had since improved. The representative further stated tbat 
there had been only a part-time Secretary who also looked after other jobs 
including insp'ction of Central Government installations. According to 
him. the deLIY was mainly attributable to the procedure adopted, since 
the comments rec!Jved from one member had to be circulated to the other 
Members also. 

56. In reply to a qu~stiol1, the rl!present'ltive stated that some 12 amend-
ments had been received during the current year and which had since been 
circulated to members. The st!ggestions bad emanated mostly from the 
State Governments or the Slate Electricity Boards. When attention was drawn 
to certain errors in the cyclostyled copy of the rules circulated to members 
as compared with the printed one, the representative confessl"d that the text 
of the cyclostyled copy had not been compared properly. There was a 
lierious mistake both in English and Hindi version inasmuch as the word 
"casing" had been printed as "castings". 

57. When asked to cite an imtance where suggestion, to amend the rules 
together with comments of the Sec' etary tbereon had been got appr'Jved 
by circulation amongst the members of the BO:lrd, the representative stated 
that the Indian Electricity Boar,j (Amendment) Rules, 1983 (G.SR 29 of 
1984) was one such case. He adJed that this too had been possible only 
after many reminders to the members. 

58 The representative of the Central Electricity Board conceded that 
the exisiting procedure for effecting amendments to the rules was unsatis-
factory as it involved delays. According to him, the delay was mainly of 
two types-one was procedural delay due to p.Jucity of staff. there beiDg 
only a part-time Secretary, and the other was due to the bye-laws them-
selves. 

59. The Committee note that under the exIsting procedure draft Rules 
"re publisbed in tbe Gazette f,)f India and tbose were not specifically brought 
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tethe notiee of the peoplewbo were likely to he aft'eeted thereby. The Com-
'mlttee 'are of tbe view that it would be more fruitful If wide puWicity to tile 
'propend -Roles Is given. They therefore, desire the Ministry to eumiDe the 
reaslbHlty of glylng ,publicity to the draft rules througb leading dally/loeal 

.... ews papers 1lfld Inviting com unts from persons and other bodies who were 
.lkely to be .. «eete. by the Rules within a stipulated time. 

60. The Committee are unhappy to note that these perslstanfdelays on the 
jlart of tbe Ministries in the final pUblications of the Rules, insplte of their 
clear recommentations in this regard, made in paragraphs 13-14 of their 
Fifteenth Report (Fifth Lok Sabba) presented to the H()use on 15 April, 1915 
and paragraph 68 of tbeir Twenty-fourth Report (Seventh Lok Sabha) presen-
ted on 21 December, 1983. 

61. In tbe cases under Report. the delay in final publication of Rules 
,faDle Irem 15 to 21 months and the following reasons are attributted to sneh 
delays: 

(i) Procedural/administrative bottlenecks, 
(It) Time taken in getting Hindi translation of the final rules from 

the Official Language Wing, 
(iii) Time taken in the printing of the Rules. 

62. Tbe Committee observe that such difficullies are ~ot of insurmountable 
'Ilatare which could not be overcome if the matter had been paid more atten-
tiOD and sincere etrorts to resolve them. The delay could hltve been avoided, 
,If sincere eiforts bad been made to follow the Committee's recommendations 
iD letter and spirit. 

(;3.1n regard to delays resulting from procedural difficulties, the Committee 
.11ue been informed that the Government have taken steps to streamline the 
procedure of processing tbe amendments to the Central Electricity Bye-laws 
by fixing a time schedule. They hope tbat with adoption of the revised pro-
cedure, the delay in notifying final rules would be minimised if not eliminated 
.. 'together. 

64. The Committee are surprised to note that the administrative Ministries 
are Dot following the instructions issued by the Director of Printing regarding 
indication of tbe precise date bv wbich a particular notification was required 
to be printed so that the Manager of Printing could apply priorities and sup-
ply tbem tbe relevant nDtification accordingly. Tbe Committee therefore. 
urge the Ministry or Energy to bring the instructions of the Director of 
Printing to the notice of all concerned and also desire that tbe Director of 
'Printing should recirculate these instructions to all Ministries/Departments 
for their information nnd guidance. 

65. As regards supply of Hindi' translation of Rules by tbe Official Lan • 
. page Wing oltbe Ministry of I.aw, thc Commi~tce feci that tbere is a scope 
for f~lfther impronnunt ill tbis regard. It has often hen bICa:abt to tbe 
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lIotlce of tbe Committee tbat paucity of ltal' la tbe COlDDlllllolI bad been tbe 
main factor for delay in furnishing Hindi tranllatlon of Rulel etc. to tbe con-
cerned Ministries. Tbe Committee would like tbat tbe position in tbls regard 
il examined by the authorities concerned aDd staff commensurate with the 
work load Is made avanable to tbe oOIdal Language Wing so tbat compaUnts 
of delays are avoided in future. 1he Committee would also like to imprell 
UPOD tbe Miolstrie,jDepartments that after the Rules /Regulatious/Bye-l.w. 
etc. are seDt for HiDdi traDslation, the matter sbould be pursued with the 
Oflicial Language Wing vigorously. 

66. The Committee would like to observe that tbe MiDistries/Departments 
of tbe Govt. should eDsure tbat copies of Acts, Rulel, regulatloDI, bye-I.". 
etc. supplied to the Committee are uptodate and in order in aU respect. 

VI 
Action Taken by Government on the Recommendations made by, and 

Assurances given to, the Committee on Subordinate Legislation. 
67. The Committee note with satisfaction the action taken by Governmeat 

on tbeir earlier recommendations as indicated in Appendix-III. 

NEW DELHI; 
December 16, 1985 
Agrahayana-25~ 1907(Shkaf 

MOOL CHAND DAGA 
Chairman, 

Committee on Subordinate Legislation. 
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APPENDIX-l 

(Vide Paragraph 5 of the Report) 

Summary of Recommendations/Observations made by the Commilttt 

S. No. Paragraph No. Summary 

(1) (2) 

1. 10 

20) 16 

(3) 

The Committee note that the Ministry of 
Transport have ta ken corrective action to provide 
monitoring at eaeh stage of rule-making process 
with a view to minimise the delays in this regard. 
They hope the Ministry would keep their assur-
ance to the Committee that lapses of this nature 
would not recur in future. However, the Com-
mittee would like to re-emphasize the imperative 
need to reduce the time-lag between the 
publication of draft rules and their tinal 
notification in the Official Gazette. In this 
connection, the Committee reiterate their earlier 
recommendation made in paragraph 68 of their 
Twenty-fourth Report (Seventh Lok Sabha), 
presented to the House on 21 December, 1983, 

that where a large number of objections/suggel-
tions are received, the gap between publica-
tion of draft rules and notification of tinal rules 
should not b~ more than six months. Where the 
objectionsjsuggstions received are few, effortl 
should be made to reduce this period to the barest 
minimum without impairing the fruitfulness of 
such legislation. However, in cases where no 
objctionsjsuggestions are forthcoming on the 
draft rules, the final rules should be notified 
within a period of three months. The Committee 
would like the Ministry of Transport to adhere 
to these recommendations in all cases in future. 

While the Committee appreciate the pioul 
intention of the Ministry of Labour, they, how-
ever, feel, that this should not hamper or cause 
undue delay in processing the legislation. In this 

21 



J!j,,-

(I) 

2(ii) 17 

'2'(iii} 19 

(3) 

cODnectioD, the Committee would like to reiterate 
their earlier recommendations made in paragraph 
68 of their Twenty-fourth Rrport (Seventh Lok 
Sabha). presented on 21 December. 1983. that 
where a large number of objections/suggcationa 
are received, the time gap between lhepublica-
tion of the draft rules and their final notification 
should not be more than six months. Where tbe 
objtctions/snggestions are few, efforts should be 
made to reduce this period to the barest minimum 
without impairing the fruitfulness of such 
legisla tion. 

The Committee regret to observe that tbe 
time limit for receiving objections and suggestions 
on the Amendment Rules published in the Gazette 
had no sanctity whatsoever with the Ministry of 
Labour and the matter was left dormant without 
any serious effort~ to finalise them expeditiously. 
The Committee desire that in all such cases. 
apart from publication of the draft rules in the 
Gazette. the Ministry should also invariably 
send the draft rules to tbe concerned authorities, 
bodies etc. including the Unions, Workers' 
Organisations etc. by Registered Post and their 
comments called for by a target date. The 
Committee also recommend that in cases the 
draft rules affect a large number of industrial 
workers or public at large, the Ministry 
concerned should insert advertisements in leading 
national regional newsparers, inviting sugges-
tions/comments thereon by a fixed date. 

The Committee feel that no efforts had been 
made for a comprehensive examination of the 
Act and the Rules at tbe initial stage when 
amendments to the Act and Rules were consi-
dered. Even the legal implications of the amend-
ments had been ignored or left to be identified 
later. The legal issues involved and legal interpreta-
tion of the amendments were thought of by the 
Department of Labour at a much belated stage. 
This whole exercise should have been made before 
the draft rules were published. The Committee 



(1) 

2(iv) 21 

3(i) 31 

3(ii) 32 

(2) 

2J 

(3) 

have gathered an um:pistakabJe impression tbat 
piece-meal thinking resulted in delay in final 
publication of the rules and this delay could have 
been avoided, had the whole matter been consi-
dered in a comprehensive manner at the initial 
stage. 

In the light of the opinion by the Se~retary 

(Legislative Department) and recognising the 
importance of the subject the Committee 
would like the Ministry of Parliamentary 

Affairs to examine the matter in dotail in 
consulation with the Ministries/Departments of 
the Government of India, including the Ministry 
of Law and Justice, and draw suitable guidelines 
for the Ministries streamlining the procedure 
generally with regard to subordinate legislation 
and particularly with a view to minimise the time-
gap between publication of the draft rules and 
their promulgation in the final form 8S 8uch 
delays prove detrimental to the interests of the 
public at large. 

The Committee feel that the whole matter 
had been treated by the Ministry of Fina~ce, with 
an"amount of laxity and no serious attention or 
importance had been paid to expedite the process 
of delegated legislation at each stage thereof. 
The plea that the staff of the Agricultural Credit 
Section in the Ministry was not conversp,nt with 
the procedures and other minor details is not 
tenable and is Dot acceptable to the Committee. 

The Committee desire the Ministry to take 
specific steps in future to a \ oid delays between 
the publication of draft rules and their final 
notification in the Gazette. In this connection, 
the Committee would He to draw attention of 
the Ministry, to their earlier recommendation 
contained in paragraph 68 of their Twenty-fourth 
Report (Seventh Lok Sabha) presented to tbe 
House on 21 December, 1983 wherein the 
Committee had inter-alia desired that in cases 
where no objection/suggestion on the draft rules 
were fCIthcoming tl:e fn. I Jules ~hould be 



(1) (2) 

S9 

4(ii) 60 

4(iii) 61 

-

24 

(3) 

published within a period of 3 months and in 
cases where a large number of objections/sugges-
tions were received, the gap should not be more 
than 6 months. The Committee would also like 
to stress that these recommendations an dguidlines 
should be observed by the Ministry scrupulously 
in all such cases with a view to minimise the gap 
between the publication of draft Rules and their 
final notification. 

The Committee note that under the existing 
procedure draft Rules are published in the Gazette 
of India and those were not specifically brought 
to the notice of the people who were likely to be 
affected thereby. The Committee are of the view 
that it would be more frUitful if wide publicity 
to the proposed Rules is given. They therefore, 
desire the Ministry to examine the feasibility of 
giving pUblicity to the draft rules through leading 
daily/local news papers and inviting comments 
from persons and other bodies who were likely to 
be affected by the Rules within a stipulated time. 

The Committee are unhappy to note that 
these presistant delays onthe part of the Ministries 
in the final publications of the Rules, inspite of 
their clear recommendations in this regard, made 
in paragraphs 13·14 of their Fifteenth Report 
(Fifth Lok Sabha) presented to the House OD IS 
April, 1975 and paragraph 68 of their Twenty-
fourth Report (Seventh Lok Sabha) presented on 
21 December, 1983. 

-In the cases under Report, the delay in final 
publication of Rules range from 15 to 21 months 
and the following reasons are attributed to such 
delays: 

(D Procedural/administrative bottlenecks. 
Oi) Time taken in getting Hindi translation 

of the final rules from the Official 
Language Wing. 

(iii) Time tllkf.n in tbe prillting of tbe Rules. 



4(iv) 62 

4(v) 63 

e1( vi) 64 

e1(vii) 6S 

- -

25 

(l) 

The Committee observe that such difficulties 
are not of iD6urmo.uDtable nature which could 
Ilot be overcome if the matter had been paid 
DlOre attention and sincere efforts to resolv. them. 
The de.lay could have been avoided, if sincere 
cfforts had been madc to follow thc C.mmittcc·s 
recommendations in letter and spirit. 

In regard to delays resulting from procedural 
difficulties, the Committee have been informcd 
that the Government havc takcn steps to strca-
mline the precedure of processing the amendments 
to. the Central Electricity Bye-laws by fixing a 
time schedule. They hope that with adoption of 
the revised procedure, the delay in notifying 
final rules would be minimised if not eliminated 
altogether. 

The Committee are surprised to note that 
the administrative Ministries are not following the 
instructions issued by the Director of Printing 
regarding indication of the precise date by which 
a partIcular notification was required to be printed 
so that the Manager of Printing could apply 
priorities and supply them the relevant notifica-
tion accordingly. The Committee therefore, urge 
the Ministry of Energy to bring the instructions 
of the Director of Printing to the nptice of all 
concerned and also desire that the Director of 
Printing should recirculate these instructions to 
all Ministries/Departments for their information 
and guidance. 

As regards supply of Hindi translation of 
Rules by the Official Languagc Wing of thc 
Ministry of Law. the Committee feel that thcre 
is a scope for further improvement in this regard. 
It has often been brought to the notice of the 
Committee that paucity of staff in the Commission 
had been the main factor for delay furnishing 
Hindi tranlllation of Rules etc. to the concerned 
Ministries. The Committee would like that the 
position in this regard is examined by the autho-
rities concerned and staff commenllurate with 
tll' work load is ~ede available to the Official 

._. 4 , • . I.U _4 ... - -
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(3) 

Llngulac Win, 10 that complaillts of dclaYI are 
a voided in futurc. The Commi ttec would also 
like to imprcss upon thc Ministrics/Dcpartmcnts 
thlt after the Rules/Reaulltions/Bye-Iaws etc. 
are scnt for Hindi translation, the mattcr should 
be pursued with thc Official Lan,uI,e Wing 
vigorously. 

The Committec would like to observc 
that the Ministries/Departments of the Govt. 
should ensure that copies of Acts, Rul.s rcgula-
tions, byc-Iaws ctc. supplied to thc Committee 
are uptodatc and in ordcr in all respect· 

The Committee note with satisfaction the 
action taken by Government on their elrlier recom-
mendations as indicated in Appendix-III. 



APP1!NOIX n 
(Yld. paraaraph 36 of the rcport) 

Reasons for delay In final Notification of the Rules 

(A) Thc Indian Elcctricity (Amclldmcnt) Rules, 1983 (O.S.R.256 
of 1983). 
xx 

SI. No. Item No. 

1 2 

1. Publication of Draft Rules 

2. Commcnts were complied 
and included in Agenda 
of 22nd Meeting of CEB 
held on 29.12.81 

3. Minutes of CEB were cir-
culated to all Members 
and they were given IS 
days time for confirma-
tion. 

4. Notification for amen-
ding the rules sent to 
Ministry of Law for vet-
ting. 

xx 
Date 

3 
6.6.19&1 

6.9.1981 
29.12·1981 

6.3.1982 

13.7.1982 

27 

xx 
Remarks 

4 

Three months time 
was given for ob-
jections. 

Thereafter the 
amendment was 
reserved for dis-
cunion in 22nd 
Meeting (on 29.12. 
1981) . 

Time taken in pre-
paration of Minu-
tes necessary as 
there are about 30 
agenda items. 

The Board mem-
bers are from diffe-
rent Stales, and all 
the members are 
required to confirm 
the Minutes Mem-
bers were confir-
ming minutes upto 
the end of April, 
1982. After that 
the action was ini-
tiated on the vari-
ous items and fin-
ally notificatiOD 
sent to Law Minis-
try on 13.7.19..;;8.;;;2.~_ 



1 
s. 

6. 

7. 

8. 

9. 

10. 

ll. 

3 
Notification sent to Official 
Language CommissioD. 

Hindi version of the Doti- . 
fication were received 
by CEB. 

Copies of notification 
(Hindi and English) were 
prepared and the &arne 
were sent for publica-
tion. 
Notification was publi-
shed by the press in the 
Official Gazette of India. 

Reprints of the notifica-
tion were received by 
CEB from Government 
Press. 

Copies of the reprint were 
sent to the Ministry for 
placing them before the 
two Houses of Parlia-
ments. 

Copies were returned to 
CBB with the request to 
send the same in tbe lst 
week of July. 1983. 

3 
'23.1.1982 

13.U983 

28.2.1983 

26;3.1983 

'24.5.1983 

30.5.1983 

2.6.1983 

12. CEB sent the copies of 4.7.1983 
the Notification to the 
Department of Power· 

XX XX XX 

(B) The Indian Electricity (Amendment) Rules, 1983 (G.S.R. 361 
of 1983). 

"XX XX XX 

5. Notiflcation was published in the Gazette Vide G.S R. 
No. 149 on 13.2.1982. 

6. Notification made available to the puhlic for comments 
on 15.2.1982. 

7. The reprint of notification sent to the members oftbe 
CEB for their comments on 15.3.]982. 

--------------------------- ------------------



.8. Statement of comments as per CEBBye·laws· were circu-
lated to all the CEB Members on 27.5.1982. 
(No Comments were received from the pul)!ic) 

9. Sufficient responses for the promulgation of the said rule 
were not received as per CEB Bye-laws, so the amend-
ment W8S again placed before the CBB in its 23rd meeting 
held at Bangalore on 10th & 11th Feb. 1983. 

10. CEB decided to promulgate the amendment and the draft 
was sent for final publication to the press on 19.3.]983. 

11. The notification wal> published in the official Gazettee of 
India vide GSR No. 361 on 7.5 1983. 

xx xx XX" 

(C) The Indian Electricity (Amendment) Rules, 1983 (G.S.R. 29 
of 1984). 

"(i) In terms of Section 37 of the Indian Electricity Act, 1910, 
the Central Electricity Board has been delegated powers to 
make rules for the purposes indicated in the Act. The Central 
Electricity Board is an independent body, having a strength 
of 47 Members and one Chairman. consisting of representa-
tives from various State Electricity Boards, State Govts., and 
Departments of Central Government. The business of the 
Board is conducted by Bye-Iawi framed for the purpose. 
The draft amendment rules were published in the Gazette 
ofIndia on 31 July. 1982, in accordance with the prescribed 
procedure. Thereafter the copies of the draft notification 
were circulated to Members of the Board for their com-
ments and they Were given !time upto 30th April, 1983 to 
send their comments. Thereafter the statements of the com-
ments received were made available to all Members on 30th 
November, 1982. asking them as per. Bye-Laws, whether 
they were in favour of promulgation or that these should 
be reserved for discussion in the next meeting of the Board. 
Since sufficient number of comments were not received from 
members even upto April, 1983, it was decided to include 
these items for discussion in the meeting of the Central Elec-
tricity Board scheduled to be held in October, ]983. However, 
the Board meeting had to be postponed from time to time. 
Since sufficient replies in favour of promulgation of these 
amendments, were received, the same were promulaated 
in December, 19R3-January, 1984 88 per pr.scribed 
procedure. 



(ii) The Gazette copies were made available to the public on the 
next working day after 31 July. 1982 as per the practice ado-
pted by the Government Press· 

(Hi) As these are only miner amendments. the matters were relu-
lated in the meanwile according to the pre-amended rules ... 
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AIJPENDtx tv 
bide paragraph 4 of the Report) 

MINUTES OF THE SECOND SITTING OF 
THE COMM!JTTEE ON SUBORDINATI! 

LEGISLATION (EIGHTH LOK 
SABH>A) (1985-86) 

The Committees at on Wednesday, 12 June, 1985 froml 1-1.00 to 12.15 
hours. 

PRESENT 

Shri Mool Chand Daga-Chairman 
MEMBER.S 

2. Shri M. Arunachalam 
3. Shci D. L. Baitha 
4. Shri G.M. Banatwalla 
5. Shrimati Usha Choudhari 
6. Shri Syed Masudal Hossain 
7. Shri Mohanbhai Patel 
8. Shri I. Rama Rai 
9. Shri K. S. Rao 

SECRETARIAT 

1. Shri S. Balasubramanian-Chlef Legislative C{,mrmllee Officer 

2. Shri R. S. Mani-Senior Legislative Committee Officer 

2. The C&D1mit·!ee c0nsidered Memoranda Nos. 1 to • a& and« :. 
* • '" 

(ii) (a) The Indian Electricity (Amendment) Rules, 1983 (G.S.R. 256 
of 19i3)-(Memorandum No.2); and 

(b) The Indian Electricity (Amendment) Rules, 198) O.S.rt· 361 
of W8·3)-(Memorandum No.3). 

The Colrtmittee considered tbe Memoranda on the subject and not 
beine satisfied with the reply of Government regarding delay in final 
publication of the Notifications making Amendments to Ule above rules, 
deoided to hear oral evidence of the representatives of the Ministries of 
Irrigation and Power (DepHrtment of Power), Law Justice (Legislative 
Department) and works and Housing for further considation of the matter.) 

The Committee then adjourned to meet ogoin on 
24 June, 1985. 

·Omitted portions of the Minutes are not covered by this Report. 
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MINUTES OF THE THIRD SITTING OF THE COMMITTEe 
ON SUBORDINATE LEGISLATION (EIGHTH LOK SABHA) 

(1985-86) 

The Committee met on Monday, 24 June, 1985 from 15.00 to 16.30 
hOlltS. 

PRESENT 

Sbri Mool Chand Daga-Chalrman 
MEMBERS 

2. Shri D. L. Baitha 
"3. Sbri G. M. Banatwalla 
4. Shrimati Usba Cboudhari 
S. Shri Dbaram Pal Singh Malik 
6. Shri Sayed Masudal Hossain 
7. Shri 1. Rama Rai 

8. Sbri K.S. Rao 
9. Shri Dharamgaj Singh 

SECRETARIAT 

1. Sbri S· Balasubramanian-Chiej Legislative Committee Officer 
2. Shri R.S. Mani-Senior Legislative Committee Officer 

... * * 
3. The Committee then took up for consideration Memoranda 

NOl. 7 to 14 on the following subjects :-
• • • 

(iii) (a) • ... • 
(b) The Banking Regulation (Co-operative Societies) Amclld-

ment Rules, 1983 (G. S· R. 271 of 1983)-(Mcmorandum 
No. 10). 

(c) The Visakhapatnam Harbour Craft (Amendment) Rules, 
J983 (G.S.R. 51O-E of I 983)-Memorandum No. 11). 

(d) The Indian Electricity (Amcndment) Rules, 1983 (O.S.R. 29 or 
1984-(Memorandum No. 12). 

(~... ... . 
(f) The Industrial Employment (Standing Orders) Central (Ameo-

dment) Rules, 1984 (G.S.R. 910 of J984)-(Memorandum 
No. 14). 

·Omilted portions of the Minutes are not covered by this Repert. 
38 
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Tiae Committee conlidered the Memoranda on the above Iubjcc&a 
Icparatelyand decided to examine the representatives of the concerne4 
Ministries (including those of the Ministry of Law and JUstice and the 

IMiniltry of Works and Houling. wh:rever necessary) to elicit further 
clarification on matters regarding delay in promulgation of tbe Amend-
ment Rules iD the final form • 

• • • • 
The Committee then adjourned to meet again on 2S June, 1915 

·~itttd portioDs of the MiDU.CS arr Dot ',,"ered ty tbis ~efort. 



t. MtNUlJ'as 'OF THE FOURTH SITTING OF THE COMMllTfiE 
ON SUBORDINATE LEGISLATION (198S".86) 

: The Committee met on Tuesday, 2S June, 1985 from 11.80 'to nJJlS 
hours. 

PRESENT 
9bri :Moel Chand Daga-Chainnan 

MEMBERS 

2. Shri D.L. Baitha 
3. Shri G. M. Banatwalla 
4. Sbri Dharam Pal Singh Malik 
S. Sbri I· Rama Rai 
6. Sbri K. S. Rao 
7. Sbri Dharamgaj Singh . 
1. Representatives of the Ministry of Irrigation and Pow~r (Department 

0/ Power) 
(I) Sbri M, K. Sambamurti. 

Chairman. Central Electricity Board, 
and ex·officio Secretary to the 
Government of India. 

(2) Shri J,e. Gupta, Joint Secretary, 
Department of Power. 

(3) Shri 8·M. Reddy. Secretary, 
Central Electricity Board. 

II. Representatives of the Ministry of Law & Justice(Legislative Depar. 
ment) 

(1) Shri R. V.S. Peri Sastri, Secretary. 
Legislative Department. 

(2) Dr. D. K. Jain, AddJ. Legislative Counsel. 
(3) Shri Y.P. Sud. Deputy. Legislative Counsel. 

Ill. Representatives of the Ministry of Works and Housing. 

(I) Sbri M.J. Singb, Director of Printing. 
(2) Sbri V.R· Sivaram, Manager Government of India Press, 

Mayapuri, New Delhi. 
SECRETARIAT 

(1) Sbri S. Balasubramanian, Chief Legislative Committee 
Officer 

(2) Sbri R.S. Mani, Senior Legislative Committee Ojftcer 
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2. The Committee heard the representatives of the above mentioned 
Ministries regarding the Indian Electricity (Amendment) Rules, 1983 
(O.S.R. Nos 256 and )61 of 1983 and 29 of 1984). 

3· Asked to state the procedure followed by the Central Electricity Board • 
. before the amendment rules were published in draft form in the Gazette. 
the Chairman. Central Electricity Board stated that the amendments to the 
Electricity Rules had been promulgated under a bye-law of the Central 
Electricity Board. To a specific question whether the Board received the 
suggestions for the amendments from the public at large or from experts 
or technocrats, the repre'ientative stated that normally the proposals came 
from members of the Central Electricity Board itself. About the number 
of proposals, the representative stated that several amendments were recei-
ved from State Electricity Boards. 

4. When further asked the details i. e. the dates when the proposals were 
received, the specific proposals that were received and the names of parties 
who sent the proposals, the representative promised to furnish the informa-
tion in due course to the Committee. While stating the above position the 
representative explained that before coming for evidence, they were under 
the impression that the Committee was concerned about the time taken 
from the date of publication of draft amendment to the date of final pro· 
mulgation of the amendment to those rules (G·S·R. 256 of 1983). 

5. Tbe Committee then decided to postpone the evidence relating to Ute 
portion prior to prepublication to a later date in order to enable the repre· 
sentatives of the Ministry to come prepared with the relevant dethils. 

6. On being informed that comments on the amendments had been receiv· 
ed from only nine different parties, the Committee desired to know whether 
any efforts were made to obtain the objections/suggestions from those 
parties who were actually affected by the rules. The representative of the 
Ministry stated that they were only following the existing procedure of 
circulating the notification to the Members of the Central Electricity Board 
aod also publishing them in the Gazette and had not been making availa-
ble the draft rules to people who were likely to be affected but submitted 
that in future they would~. follow the suggestion made by the Committee. 

7. Regarding examination of the draft rules at the pre-publication stage, 
the Committee desired to know whether the Law Ministry would not like 
to examine them at that stage. The Law Secretary explained as 
under :-

"When the draft rules are st'nt to us, our job is to vet them be-
fore we fillali6e tl:Je f\lles. Sir. lhcll, ~fter pre-public,lion wheD 



they take decisions they refel' again the rUles ttJ HI rdr vetting, 
the Law Department ~xamine-S it at ellch stsit'. Tile refertm~ ti 
made to it befote the pre-publicatidtl. At that tiote' wh~tbtr 
draft is received, our comments are given, if necessary. Then the 
draft is finalised in consultation with that Ministry. Af'ttt W6-
finalised it they publish." 

I. About the time taken in examination of the draft rules at the draft 
stage, the Law Secretary stated that they were referred to them after the 
eoncerned Ministry bad taken a policy dnision tbereon. This was before 
publication. As regatds the time taken in supplying Hindi version of the 
draft rules. which took about 5 months (from 23 August. 1982 to 3 January 
1983)1 the Law Secretary conceded that it was a lapse on their part. 

9. R.eferring to the bye'laws of the Central ElectriCity Board. theComhrl" 
ttee pointed out that as per existing procedure under the bye-laws the Board 
needed 14 months to comply with the various formalities whereas the re" 
commendation of the Committee in this regard was tbtlt the dr~ft rule's 
should be puhlished in the final forms within a period of 6 months. The 
Committee desired to know whether the Board telt the need to bting the 
bye-laws in conformity with the recommendation of the Committee, the 
Chairmail. Central Electricity Board explained as under t-

II ............ the8e rules related to ex-
tremely ccmplex technical aspect of the power supply industry. 
Secondly, power is a concurrent subject where both State and 
Central Governments are involved. So. the people who tramcd 
the bye-laws took into consideration giving adequate tif1le tt) e~" 
able the members and also the general public to cons1der the 
amendments that we want to bring about and give enough time for 
the members of the Board themselves to think over the cort1ment's 
sent by the public while finally approvillg the rules. We wilt 
certllin Iy consider the sugge~tion m:1de by the hon. Me~ber tt) 
reduce the time. The procedural delays wHl be t~duced. Thi 
bon. Committee hns got :111 impr~s~!on thnt we tend to d~la; 
things unnecessarily but unr, rtunattly Lhe Secretary orthe Bbll"ri1 
is only attending to it is a part· time job." 

10. Tbe Committee further pointeu out that there was no time spedfiod 
for the Secretary of the Board to consolidate and circulate the 
comments on the draft rults among the members of tlse CtDtrai 
Electricity Board. Th'e Committee further observed that after consoli-
datioft the time within whioh these were to be circulated to the members 
by the Secretary was not specified nor any time limit had been prescribed 
for examining the comments and placing them before the Board. OD a 
Buggestidrt made by the Comtnine~ foe) coti&ldet amndmebtClf the bye-
laws in this tegard, the tf"pr~btatiye: 0( t~ Mihistry ~el'VedaS under:-



iI ........ , ' ................. Und,r the ;bye·laws, the, e~tDment:s thauve 
receive from the public aDG also from the memberi are to be con-
AOliducd by the Secretary and forw.arded to the Member. f~r 
eommentl and two months' time sltouJd be given for lhat. If it js 
decided ultimately to have a qJeetiog. we could probably CQQv~e 
a Plc.etin,. It was' thoijgbt at that lime by the Chairman t,batwe 
cO\lI<! circQI~~~d tbe:m and get the response of the members. The 
respoJ;1aC w.ltS not fllVo\lrahle and so we decided to discuss it at the 
meeting. Bllt I w~s $lQt the Ctu,lirman at that time. I am ooly 
tellioa YO\! wh~t I S~e fr~ t,he records that are available. B.\lt' 
ceflainly the point made by the hon. Member is well taken note of 
and we caD reduce the delay. But this is a complex subject and 
for protecting the consumers from any hazards, considerable 
thought should be given before making any amendment to the 
rules. That is why my submission is that the people who framed 
these rules probably took this into account giving adequate time, 
for consideration, to the various representatives of the Central 
Electricity Board· Another submission is tbat the Central Electri-
city Board is a part-time body. I am a part-time Chairman of 
the Central Electricity Board. And also the various representa-
tives are nominated by the various State Governments and the 
Central Government and the State Electricity Boards. They are 
all part-time members. For instance, the Chairman of Andhra 
Pradesh State Electricity Boards is a part-time member of the 
Centra) Electricity Board. Like that various members are part-
time representatives and they arc all very busy. Some times they 
take time to consider any suggestion that is made for amending 
the rules, so, the time taken is not realy a delay but it is for a 
detailed consideration so tbat the amendment that they make is 
wise and justified. We understand the point being made by the 
hon. Member that we should not deJay the matter." 

11. While appreciating the views of the MiniHry that their main thrust 
was on protecting the consumers from any hazards, the Committee empha-
sised that they were also anxious to see that the purpose and utility of the 
action that they were taking by promulgating these amendments was not 
minimised by the inordinate delays involved- in the process. 

12. When asked the reasons for waiting for nearly two months for con-
firmation of the minutes of the meeting of the Board, which were circulated 
to the Members for confirmation within IS days, the representative conce-
ded that there had been delay and promised to avoid such delays in future. 
J 3. To a pointed puestion whether thh proposals for amending the rules, 
presumably for the welfare of the society, were based on the existina situa-
tion or the expected conditions after three or four years, the rcpr~sentativ~ 
stated that these were based on the prevail ins conditions. 



i4. To a clarification whether the time-gap between the publication or the 
rules in draft form and in the final form might Dot adversely affected the 
public at large owing to the changing conditions as a result of fast chang-
ing technology, the representative stated that they had not meant to say 
that the time-gap did not make any difference. 
15. With regard to Committee's recommendation prescribing a period of 
three and six months, the Committee enquired. whether this period was 
adequate for such type of amendments. The representative of the Ministry 
stated that they would look into the bye-laws and see that amendments 
they were promlJlgated in the final form within the shortest possible 
time. 

16. When asked to indicate the date when tbe printers bad received the 
notification (GSR 256) from the Ministry. the Director of Printing (Minis-
try of Works and Housing) stated tbat it was received on 4 March, 1983 
and not on 28 February. 1983 as : ppeared to have been stated by the 
concerned Ministry of Irrigation and Power (Department of Power). 
Further, since: the date of notification had not been mentioned by the 
Ministry it had to be referred back to tbem and finally the manu~cript was 
received in the Press on 24 March, 1983 and that too without specifying the 
number of copies required. Much time was lost in tbat process. He explai-
ned tbat instructions had been circulated to all administrative Ministries 
that they should indicate the date by which a particular notification would 
be required so that the Manager could print it accordingly. The represen-
tative of the Ministry of Power expressed their regrets over the the lapse 
on their part in the matter. 

The Committee then adjourned. 



MiNUTES OF tHE SIXTH Sn'TING OF THE COMMIttEE 
ON SUBORDINATE LEGISLATION (EIGHTH LOK SABHA) 

(1985-86) . 

The Committee met on Thursday, 11 July, 1985 from 11.00 to 13.1S 
hours. 

PRESENT 

Shri Mool Chand Daga-Chairman 

MEMBERS 

2. Sbri M. Arunacbalam 
3. Sbri D.L. Baitha 
4. Shri G M. Banatwalla 
5. Shri Dharam Pal Singh Malik 
6. Shri Sayed Ma~udal Hossain 
7. Shri I. Rama Rai 
8. Sbri K.S. Rao 
9. Shri Dharamgaj Singh 

WITNESSES 

1. Representatives of the Ministry of Irrigation and Power (Departme"t 
of Power). 

1. Sbri M.K. Spmbamurti, 
Chairman, Central Electricity Board, 
and ex-officio Secretary to the 
Government of India. 

2. Shri B.M. Reddy, 
Secretary, Central Electricity Board. 

II. Representatives of the Ministry of Law and Justice (LegiS/alive 
Department) 

1. Shri R.V.S. Peri Shastri, Secretary. 
2. Sbri B. K. Sharma, Joint Secretary and Legislative Counsel. 
3. Sbri Y.P. Sud, Deputy Legislative Counsel. 

SECRETARIAT 

J. Sbri N.N. Mebra-Joint Secretary. 

2. Shri S. Balasubramanian-CMef Legislative Committee Officer. 

3. Shri R.S. Mani-Sellior Legislalive Committee Officer. 
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2. The Cemmittee resumed further evidence of the representatives of the 
Ministry of Irrigation and Power (Department of Power) regarding the 
del~)' .i. ~_I.p .. h1i~JtioQ of the Indian Electricity (~QlqBdlll"ot) Rules, 
198) (Qts.a. 25 ()f 1983). 

3. The repr~sentative of the Ministry informed the Committee that the 
.liuBSC;lItion to amend rule 51(2) of the Indian Electricity Rules ba.d been 
received from the Tamil Nadu Government on 13 August, 1976 and it 1I.ad 
become a statutory rule on 26 March, 1983 (Vide G.S.R. 256 of 1983). 
He conceded that there had been a lot of delay nnd agreed that it should 
be cut down. 

4. The representative of the Ministry further stated that a proposal to 
amend rule 64(2) had been received from Maharashtra on 26 July, 1978. 
On 2 December, 1978. a suggestion to amend rule 61(3) had been received 
from the Indian Stal dards Institution. Certain consequelltial amend-
ments had also to he made to rules 51\2), 63(1) and 64(1}. A few minor 
adl~ndments had also been proposed by the Central Eiectricity Beard it-
self such as deletion of the word 'oaya' from the term 'naya paisa'. The 
Central Electricity Board has also proposed an amendment to rule 87 in 
March, 1979. 

S. The representative also stated that the various proposals for amend-
ment of the rules along with the comments of the Secretary thereon had 
'-een circulated to the members of the Board as part of the agenda papers 
,fQf,t~ir Nineteenth Meeting, finally scheduled to be held in April, 1971 
but actually held on 8-9 August. 1977. About 36 items had been consi· 
dered at that meeting. 

6. When asked to state ~he .dates when the proposals were placed by the 
Secretary before the Chairman of the Board, the representative stated 
that only those proposals which had to be rejected hild to be placed be-
fore the Chairman. The representative ~dded that on r~ceipt of a pro-
posal, it was marked to the Deputy Director with instructions to compile. 
1M ·S~creta,ry had not recorded his comments thereon at that ~tage. 

When the matter came before the Board, the practice gener~l\y followed 
was to form panels of members to make a detailed scrutiny of the different 
items of the agenda, and make recommendations thereon. 

7. At the Nineteenth Meeting, the Board decided that the matters be 
further examined in tht" Secretariat and placed before the Twentieth 
Meeting.' A number of comments had been received from the members. 
There had, however, been no meeting frofll 1977 to 1979. The matter 
ltK. ,~rorQf~ be~n pla.ced before the :poat:d at its TW~Qtieth Meeting 
in April. ,1979. In this connection. the representative added that the 
Central Electricity Board had been understaffed and the matter had been 
brought to the notice of Government from time to time. In 1980, the 
po It of a full-time Secretary had been sanctioned, but no actual appoint-
lDent as such to the post had, however. been made. 



8. The r"PrbaeDtatt,Ye 8ip-eed with the Committee thllt tbe' rulu br, 
,,*StiOD were important ones. intended to take C8Te partly of 18f'et'f, 
meaSl1res'andpattJy rtgulatory measures. When attentieD wal dr8'Wb tOI 
the bye-laws which provided that suggestions to amend the rulel "buld' 
well be circulated to members even without resorting to a formal DloetiDI. 
the representative of the Ministry stated that delays had oocurred basi .. 
cally due to the reaSOD tbat the drsired response from the membera had. 
not been forthcoming. Under the bye-laws. approval of at least two-
third of the members of the BO:lrd had to be jiecu red. 

,. The represel1tative further stated that at the Twentieth Meetln. btM 
in April. 1979. besides the Chairman and Secretary. 20 mettJber1l liad' 
betn vresfJU and seven had been represented by advisers The theu 
Secretary had actually prepnred the Minutes on 30 April. 1979 bUt skrt~ 
he had been on deputation and he had gone back to his parent Depart. 
ment in Kal nataka and the new Secretary had taken position only in J.u.a., 
1979, the minutes had been circulated on III June. 1979. The notifica. 
tion containin~ the amendments had then been forwarded to the, Law 
Department on 21 July. 1979. He accepted that process had taken about 
three months' time. 

10. With regard to the preparation of the Hindi version of tbe tule.: 
the representative of the Official Language Wing (Ministry of taw aWe! 
Justice) stJte'd that the draft rules in question had been received in the' 
Wing on 29 March. 1981 and returned back with the Hindi venton oa 
21 April, 198 \. Again. final rules had been received on 1 Decemberj 
1982 and returned back with the Hindi version on 7 January. 1983. 1_ 
tepresentative explained that the work of translation was aUendedlo 
according to the priorities allocated father than on chronological order 8f 
receipt. The representative stated thf!t at any point of time, about-a 
thousand pages were pending for translation, Secretary (Legislative) 
added that the Official Language Wing was not merely concerned witll 
translation of Ilotificati(ln work but of Bill work o)so. The staff' strelllth 
could not be augmented due to blanket ban on fresh recruitttlent. The 
representative mentioned that no rerilinaer had been received frbm ttt~ 
Central Electricity Board to expedite their job. 

11. The Chairman of the Central Electricity Board stated that the Hindi 
version had actully been received by them on 13 January 19fs3 and leal 
to tbe Government of India Press on 28 February, 1983 after a gap 8€ 
OM and a half months. The representative submitted that the bye-law. 
soverning the Central Electricity Board needed rcnppraisal for eliminatioa 
avoidable delays. He added that he would examine and see how the time 
could be reduced. 
12. It was observed from the Indian Electricity (Amendmeat) R.u~ 
198~:(O.S.~. ~61 of 19(13) that the notification contained oD,ly onl tiDjIt 
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amendment to rule 118 but it took almost IS months for finalisation after 
its publication in the draft form. In reply. the representative of the 
Central Electricity Board stated that at the pre-publication stage. there 
had been five items but only one could be finalised. 

13. When it was pointed out that the suggestion to amend the rules had 
been mooted about seven years back. the representative conceded that it 
was because of the procedure that rhere had been delay. He added that 
the position had since improved. The representative further stated that 
there had been only a part-time Secretary who also looked after other 
jobs including inspection of Central Government installations. Accordinl 
to him, the delay was mainly attributable to the procedure adopted. since 
the comments received from one member had to be circulated to the 
other Members also. 

14. In reply to a question, the representative stated that some 12 amend-
ments had been received during the current year and which had since 
been circulated to members. The suggestions had emanted mostly from 
the State Governments or the State Electricity Boards. When attention 
was drawn to certain errors in the cyclostvled copy of the rules circulated 
to members as compared with the printed one, the representative con-
fessed that the text of the cyclostyled copy had not been compared pro-
perly. There was a serious mistake both in English and Hindi version 
inasmuch a~ the word "casings" had been printed as "castings". 

IS. The representative further stated that as Chairman of the Central 
Electricity Board he had since constituted a Panel to consider suggestions 
for amendment of the rules The representative, however, could not 
confirm with the necessary papers that all suggestions had been circulated 
amongst the members within the prescribed period of three months from 
the time of their receipt. ' 

16. When a!tked to cite an instance where suggestions to amend the rules 
to.etber with comments of the Secretary thereon had be~n got approved 
by circulation amongst the members of the Board. the representative 
stated that the Indian Electricity Board (Amendment; Rules, 1983 (G.S.R. 
29 of 1984) was one such case. He'added that this too had been possible 
only after many reminders to the members. 

17. With regard to the question of giving wide publicity to the rules, the 
representative st::ted that normally it was the prellumption that once the 
amendments were notified in the official Gazette, all concerned would 
take notice of them, but be added that the suggestion of the Committee 
to give extensive publicity to the amendments had already been accepted 
in principle. 

II. The representative of the Central Electricity Board conceded that 
the existing procedure fer effecting rn:o:c'n:cnts to tte lul('s was uDfatis-
faetory .s ~t ill\;olved dela~s. Acc<'!dinE tc hi~, tle delay \\8S lDainJ), 



of two types-one wall procedural delay due to paucity of staff. there 
being only a part-time Secretary, and the other was due to the bye-laws 
themselves. 

19. The representative stated that he would see whotller the meetiDp of 
the Board could be held often whenever: the Dumber of items was more 
and whether emergency meetings could also be held. 

The representative agreed that under the bye-laws, the Board shouldit-. 
self fix the date for its next meeting, but stated that there was difficulty· 
since all members had to be consulted and particularly these residing 
at distant ·places. He stated that on the last occasion, a meeting bad 
been tentatively fixed to be held at Ahmedabed in January, 198) but it 
had not meterialised. 

20. The Committee drew the attention of Secretary (Legislative) to the 
fact that the term "moral turpitude" had not been defined in the Tea 
Rules, 1954 (SRO 1026 of 1954, published in Gazette of India, Par.t IV, 
dated 25 March, 1954). Secretary (Legislative) stated that though it was 
difficult to define it, it was a well-understood concept. He said that he 
would look into the matter and send a note to the Committee. 

21. The attention of Secretary (Legislative) was then drawn to the lule 
regarding disqualifi<:ation on grounds of second marriage for recruitment 
purposes, (with reference to the Junior Finance Officer (General Central 
Service Group 'B' Non gazetted Non-Ministerial Amendment) Recruit-
ment Rules, 1978 (GSR 808 of 1978). When asked whether this did not 
impose hardship on women particularly in our present state of society. 
the Secretary (legislative) said that the proviso could be amplified to 
provide for e ~emption in case of hardship. 

(The witnesses Ihen Withdrew) 

The Committee then adjourned. 



MINUTES OF THE NINTH SITTING OF THE COMMITTEE 
ON SUBORDINATE LEGISLATION (EIGHTH LOK SABHA) 

(1'85-86) 

The Committee sat on Wednesday. 11 September, 1985 from 15.00 to 
15.45 hours. 

PRESENT 

Sbri Mool Chand Daga-Chairman 
MEMBERS 

2. Shri D. L. Baitha 
3. Shri G. M. Banatwalla 
4. Sbri Dharam Pal Singh Malik 
S~ Shri MohanbhaiiPatel 
6. Shri I. Rama Rai 
7. Shri Ram Swarup Ram 
8· Shri K. S. Rao 
9. Shri Dharamgaj Singh 

10. Shri Yogeshwar Prasad Yogesh 
SECJlET ARIA T 

1. Shri S. Balasubramanin-Chief Legislative Committee Officer 

2. Shri R.S. Mani-Senior Legis/alive C(mmittee Officer 

2. The Committee considered Memoranda N03. 22 to 24 as follow. : 
(i) (a) The Indian Electricity (Amendment) Rules. 1983 (O.S.R. 

256 of 1983,; 
(b) The Indian Electricity (Amendment) Rule •• 1983 (G.S.R. 

361 of 1983); and 
(c) The Indian Electricity (Amendment) Rules, 1983 (O.S.R. 

29 of 1984)-(Mcl11orandum No. 22). 

3. The Committee considered the above Memorandum and observed that 
the proper procedure as prescribed for effecting amendments in the Central 
Electricity Board Bye-laws should be followed by the Government and 
thereafter the amendments, as notified in the official Oaeette. mi,ht be 
sent to them for their information. 

• • • 
The Committee then adjourned to meet again on 12 S.ptember, 198j. 

" Omi~ted .,OIitioDI or tbe miDutcl are Dot covered by tbe Report. 



MINUTES 6t: THE TENTH SITTING OF THE COMMITTEE 
ON SUBORDINATE LEOISLATION(EIGHTH LOK SABHA) 

0985-86) 

Tbe Committee mct on Tbarsday. 12 September. 1985 from 11.00 to 
12.1S bourl. 

PRESENT 

Sbri Mool Cband Daga-Chairman 

MBMBEllIL 

2. Shri D. L. Baitha 
3. Sbri O. M. Banatwalla 
4. Sbri Dbaram Pal Singh Malik: 
~. Shri Mobanbhai Patel 
6. Shri I. Rama Rai 
7. Shri Ram Swarup Ram 
8. Sbri K. S. Rao 
9. Sbri Dharamgaj Singb 

10· Shri Yosesbwar Prasad Yogesb 
WITNESSES 

1. Representatives 0/ the Ministry 0/ Finance (Deptt. 0/ Economic 
Affairs) Banking Division 

1. Dr. Bimal Jalan. Secretary (Bankins) 
2. Shri A.K. Agarwal, Joint Secretary (Priority Seotor) 
3. Sbri R.P. Satpute, Cbief Officer RPCP (R.B.I). 

II. Representatives 0/ the Ministry 0/ Shipping & Transport (PorU 
Wing) 

1. Shri P. P. Nayyar, Secretary. 

2. Shri P. M. Abrabam, Additional Secretary. 

SECRETARIAT 

1. Shri S. Balasubramanian-Chie(legis[ative Committee Officer. 

2. Sbri R. S. Mani-Senior Legislative Committee Officer. 

2. Tbe Committee first beard tbe evidence of the representatives of tbe 
Ministry of Finance (Department of Economic Affairs-Banking Divilion) 
reprding delay in final notification of tbe Banking Regulations (Coopera-
tive Societies) Amcndment Rulcs, 1983 (O.S.R. 271 of 1983). 

$1 



3. At the outset the representative of the Ministry informed tbe 
Commiuee tbat the old file relating to the case was not traceable as it had 
been destroyed by mistake in the proce~s of elimination of old files and 
tbey had since reconstructed the file by getting the requisite information 
from the Reserve Bank. He further stated that the exercise of reconstruct-
ing the file was started after getting intimation to appear for evidence be-
fore the Committee. 

4. When asked to state whether the specific approval of the Finance 
Minister was taken for amending the Rules under reference, the represen-
tative stated that the approval of the Minister/Minister of State was not 
mandatory unless the rules were going to be actually notified. It was for 
the Secretary to decide, depending upon tbe nature of the proposal to get 
the approval of the Minister at the draft stage. 

S. When asked about the stage at which nNmal1y the appro\·al· of the 
Minister was sought, the representative explained that it was at the stage 
when the proposal had been received from the Reserve Bank and the 
draft rules had been circulated for inviting suggestions. He further stated 
that in the case under reference, he was not in a position to confirm 
wlhelher the approval of the Minister was taken because the original 
file had been destroyed. They had no evidence to confirm that the 
approval of the Minister had been taken. 

,. When asked whether the approval of the Reserve Bank was t.lken be-
fore sending the draft rules for publication, he stated that the proposal 
itself had emanated from the Reserve Bank of India on 10 January. 1980 
as it related to application of section 47A of the Banking Regulation Act. 
1949 to the Cooperative Banks. 

7. When enquired about the date of sending the draft rule!! for publica-
tioa. th. representative stated that those were sfnt to the Press on 11 July. 
1981 for publication to invite objecticns/suggestions from the public. He 
further informed that after 1984 the whole procedure bad been ci'anged. 
so that the draft I ules were no longer required to be published previously 
for inviting suggestions/objections. 

8. In reply to a que~tion why those draft Rules had not been published 
in the daily newspapers, the representative stated that it was Dot r~qujred 

under the procedure. He further stated that only organisations. com-
panies or Banks were affected by the Rules and the public at large was 
not concerned", ith it. 

9. Regarding the proposal fQr amendment of the Rules in question. the 
representative stated that it was mooted by the Reserve Bank of India as 
it related to amendment of rules under the flanking Regulation Act.' It 
was felt that the provisions already made applicable to commercial Banks 
should be made applicable to the Cooperative Banks also. He further 



stated that the Rules were connected with the mode ~f enquiry--and:4m-
position of penalties in the Cooperative Banking Sector. Regarding tfle 
practice ofsending cC"pies of the Rules to the Societies, he stated· thit 'the 
Reserve Bank write to the Societies by issuing a notification except w~re 
action was required on the part of the Society or the Balik. . 
10. Expl.dning the pr"cedurc of mooting of proposals by tbe .Reserve 
Bank of India for amending the Rules. the represent\1tive stated thahhe 
l'elationship between the Government of India and the Reserve Sank ~s 
governed m~re by conventions than by written law. Whenever the~es~rye 
Bank oflndia made any propo;;al for amen(lment of Rules, though-Iegany 
it need not be brought to the notice of the Minister yet before rejecting, 
it would be brought to the notice of the rVllnister and his approval was 
taken by convention. 
11. In reply to a question whether the amendment in question was minor 
or major, the representative stated that he would not regard it as a 
momentous amendment or a major change of a dimension involves any 
policy change but it was a proced ural im provement. He however pro-
mised to supply details regarding instan("es of defaults of Cooperative 
Banks which bad occurred during the years 1980 to 1983 and the number 
of those cases referred to the Courts and the verdicts delivered by tbe 
Courts. He also promised to seud a copy of the judgement delivered by 
the Madras High Coun regarding dispute of jurisdiction of the Reserve 
Bank. 

(The witness then withdrew) 

12. The Committee then heard oral evidence of the representatives of 
the then Minhtry of Shipping and Transport (now Transport). 
13. When asked about the circum~tance:i which necessituted the amend-
ment of the Visakhapiltnnm Harbour Craft Rules, 1950 by the Amendment 
Rules of 1982, the Secretary of the Ministry explained that the existing 
Rule had a proviso which had mentioned one particular ~team ferry ship 
by name. That ship having become 25 ~ears old had been phased out 
and a new ship had come. So. the need to amend the rules arose. He, 
however, expressed that the Ministry should have made a general pro-
vision in the rules without mentioning the ship by name so-that when the 
ship was changed there would be no need to change the rules. 
14. As regards the time gap of about 12 months (excluding the time given 
to the public for inviting objections and sugge!>tions thereon) the witness 
stated that even though there was an earlier recommendation of the 
Committee Subordinate Legisla(on of Lok Sabha according to ~hich the 
rules in final form should be published within a period of one year, yet 
be conceded that there had been some lapses on their part which they had 
now taken note of aDd they had also applied corrective action so that such 
cases were not lost sight of. He also informed the Committee that the)' 



had mailltained forward diaries and a register so that it could be monitored 
at each stale. The Secretary also assured the Committee that they would 
have DO problem on that account in future. . 
IS. The Committee, however, emphasised that tbe Mini!.try should now 
follow tbeir latest recommendation on the subject according to which tbe 
time lap between the publication of rules in draft form and the final form 
Ihould not exceed 6 months (excluding the period given to the public) 
provided the Ministry received comments/objections from the public 
thereon, and in cases where no comments/suggestIons were received. tbe 

.time-pp should Dot exceed 3 months. 
(The witnesses then withdrew) 
The Committee then adjourned. 
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SECRBTA1UAT 

?: I lit oSfiri 1M .•. Mathur-Joint Secretary 

2. Shri R. S. Mani· Senior Legislative Committee Officer 

2. The Committee first heard the representatives of the Mini6tries of 
Labour and Law and Justice (Legislative Department) regardiDg the In-
dustrial Employment (standing orders) Central (Amendment) Rules. 1984 
(G.S.R. 910 of 1984). 

3. At the outset, the Committee were iiUormed that the Industrial 
Employment Standing Orders were passed in 1946. RegardiD& the Decessity 
felt to amend the Act. the representativ~ of the Labour Ministry informed 
that the Rules which had been framed in 1946. provided for payment of 
subsistance allowance and as there was no provision in the main Act of 
1946 in this regard, it was considered necessary to bring the Act in con-
formity with the Rules and thus the amendment had to be passed in 1982. 
As some more changes in the rules were required. anothor set of rutes were 
promulgated and notified. On being pointed out that there was a pro-
vision regaT'ding sub~istance aHowance under Section lO-A of the Amended 
Act, the representative explained that on a reference from the Chief 
Labour Commissioner that the rulcs of 1946 were not in conformity with 
the Act of 1946 and as it was assumed thfit suspension as a punishment 
could not be covered by Section lO-A of the Act, the amendment had to 
be notified .. The representative of the Law Ministry also explai!led that 
the provision of subsi~tance allowance was included in the 1946 rules and. 
was in operation but when some douhts arose they thought of comins up 
with a provision therefor in the Act itself. 

4. Asked to state the reasons for delay for more than twelve montbs in 
fioal '':pUblication of the rules and whether they had recdved any obj~ 
tions/suggestions in the mean time. the representative of the Ministry of 
Labour stated that they had already submitted a chronology of events 
for delay. Comment~ were received from the Employers' Federation of 
India after the expiry of the prescribed time limit of 45 days. When asked 
whether they entertained the comments received after the expiry of the 
prescribed period, the representative informed that they generaJ1y waited 
for lome more comments to come even after the time limit of 45 days. 
When asked whether they entertained the comments received after the 
expiry of the prescribed period, the representative informed that they 
,cnerally waited for some more comments to do come even after the time 
limit. in view of the la' ge D11mber of employees organisation. .When asked 
to state why the Law Drraltment had takefl fOllr mOIiths for examina-
tio~ of the rules, tl.e Jeple~eLt&ti' e rJ( m tl e Ld:our MiniHr~ replied 
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that the legal interpretation was considered Decessary aDd the tile wal 
referred to the Legal Adviser of the Ministry of Labour on 9.12.83 who 
returned it on 31.1.84 with certain observations. After complying with 
those observations, the file was again sent to the Legal Adviser on the 
same day. The file was received back on 7.2.1984 askiag for some more 
informations and records. The Chairman then pointed out that only for 
the Jegal interpretation about the provision of Section to-A, it had taken 
more than five months. He then drew the attention to an earlier 
recommendation of the Committee that where objections and sugaestionl 
were received, the rules were to be published within six months an4 
within three months if there was no suggestion or objection thereto. 
S. Asked to state when the rules were found to be not in conformity 
with the Act and why the Act had not been amended along with the rulcs 
the representative of the Ministry of Labour explained that the rules of 
1946 and the rules of ]984 were significantly different in so far as 
subsistence allowancc was concerned. The 1984 rules were Dot merely 
reproducing the rules of 1946. 

6. On a suggestion made by the Committee to reduce the time lap 
between publication of the draft Rules and publication of the final rules, 
the representative of the Ministry stated that as these amendments affected 
a large body of people and as the Worker'S organisation could not 
respond to their queries in time as they do not have facilities, and further 
in order to porteet their interest as far as possible. they were not able to 
reduce the time gap despite their efforts. The Chairman then suggested 
that as soon as the draft rules were ready, they should be sent to all the 
unions by registerd post with a time limit for their comments . 

• ' 7. When asked to suggest measures for reducing the time taken by the 
Ministry in framing rules, the representative of the Ministry of Law and 
Justice stated that a radical change was necessary in the existing arrange-
m~nts relating to subordinate legislation in various Ministries. Some 
senior officers in the administrative Ministry should be made in charge 
and responsible for all the works relating to subordinate legislation under 
specific enactments concerned with their Ministry. These officers would 
be able to maintain a check list and could supervise everything done 
according to a time schedule. He further stated that a system of returns 
could be introduced and any amendment which was made should be seen 
at a sufficiently senior level. A set of instructions was necessary to be 
formulated for the benefit of officers in this regard. He stressed that by 
streamlininl the procedure and making the officials responsible for a 
particular Act and subordinate legislation thereunder, things could be 
improved. The Ghairman requested Secretary of the Ministry of Law 
and Justice to send his views in writing so that it could be forwarded to 
Government for necessary action. The representative of the Ministry of 
Labour stated tbat tbef had a senior officer who was ~.nnarkcd for 
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admiaiftetin. 'all, the ,."tJt)rd,mate' Jeatlleti01l'undet .. ,:Act. ~:Iio*e'MI'. 

they""euld wekom~ the! D'n,. from th!e" Miniitry" of I;aw aad,take ,4e • ..., 
actioD'to Itreamtioe thetptocedute aooordiq1". 

The re pre.ventative of tfle Mili;stif of the 'Mihistry of tblJour' cmtf MhtiSfry 
of lAw and Justice t"'en withdrew. 

8. Thereafter t.he 'Committe heard evi<knce of the representatives of tho 
Mini~lry of 'Finance (Department of Economic Affairs) rCialdiD& tlie 
Social S.curity Certificates Rules 1982 (GSR 259-E,lO)f 1982). 

9.' -explaining the ""',ua~d. tatem· a.ffiIl6t f-raud",IOIIt cacatboaDBt·of 
the Social SecuritY'€ertUie&tes. tae'rept'esen~ative of .ho Mtailtry".ated 
that when, encasbmcnt was confined to the office· of issue of Ccrtificate, 
the question' of fnudulont· payment woald not arise· as the ,person e.titled 
for 'it would be ;dentlfied by somebody. Tho possibility of suc:h-.fl'aNU-
lent:-pa,..nt 'could' eKisfdDly wilea-identif.y ,»Jip . had' beon' iesoed, _itO a 
view'to'eD~e cneeehmeot tl1ere8f'8t any POtitOffieein the CGuDtry. 

10. As regards the procedure for issuing certrficates. tbe' re"te~litati"e 
exp~tr)'ed thlt the app'icati'on fr6ma~aiJ8-b1eatttrepost rifBces 
pro~i.d'ed '.for fimn~, of fdentl'fication marks of the holders alongwitlfthe 
other'p"artitIiTars. If' the elte'l'shm~nt· was asked' for' atthe Ofti'ce -1Jr hilfe. 
then. tbe i'e1evant applicant form would be !aien out to verify air the 
details,·Hc furtJier stated thatthe posslbinty of fraud was there if .tbe 
person bad made the request for identity slip bectlu~e that would en-able 
him tD encash the certificate anywhere in the countr)l. The -chances of 
fraud at the office of issue Wert remote. 
11. When ask.edwhy the Act .did,nOot provide forilUlicatioD '0£ ido.DtitJy 
marie.. the represeotatin 't&ted that for buying SooialSe<alrity,:CeIti-
ficates one had to submit an application and that form J>l'Clvided fOl 

identify-marks. He further stated that if the applicant was illiterate ,.tboD 
the < perlJOnissuiog ru.:h oertifi4ate· "ould cDter.he .identity Dlarks-bJl 
enq ... iriq the saIDe from the .applicant. 
12. 'Wlren Mkedas to h~w thep' st office woutd ctl\,'ck'fbo idHtlty ;ora 
person in the ab'sence of identity marks, in the applieafoiioon·f'ortn. :'Nte 
rept~tntive stated that woU'ldbe' dOl1e on the balris ofs-pectrfttn s1g18unc. 
He fU'rthet'eltplaitied tbat fhe ebtlre"Bantdng Itldustry was''WotkklS''oft,] tlIe 
basit ot"sfgitatul'cs. 
13 Exp1aioing the procedure for obtaining SccU SecQl'ity Certi1icUl"S. 
the representative stated that those were issued in two 'ways viz. "through 
agents. who stands surety for the identity of the applicant.' Brur through 
the oet work of post offices where the past masiCr who handled ~he 
apylication satisfied· himself of the parueuJars siven ,by the ap.plicBDt. 
14. ·\'fbe .. IlUQ9&ed why it CO\lldll~t·b4· .. de·._ndat()r,for'd]~,..t 



master to indicatc thc fdentity marks of the applicant under hi •• iIDat1l .... 
the representative stated that some measurcs would be takcD iD that 
respect. To .• rum.er "'I.-ieD for ·intred\n:illl a ,., __ ·\W'.XiDI 
photographs' on tl!e ftml1lt. the'reprelJeDtati'ge stated that tIiey"lriICttaken 
note of the suggestion. 
IS. ttie-;oeplOsontlllti'Ye' was tbeo'lIK-ed to iUppJy U'p-te-ftte . eepfe&,ef'. 
Government SaviDgs Certificates Act, 1959. Security Certificate. Rul •• 
19&2 and Specimen copies of the applic.u.:u.form, certificates and Identity 
Slip. for perusal of the Committee. 

(The witness then witJu/rew) 

(The Committee thl n adjourned. 



t;,..,·*INl1TES OF TliE FOURTEENTH SITTING OF THE 
.loi';. COMMITTEE ON SUBORDINATE LEGISLATION 

(EIGHTH LOK SABHA). (1985-86) 

"D~ CoJlUDittee sat on Monday. 16 December. 1985 from 15.34 to 16.15 
"11",· .r: , 

\ .• ', ., .. PRESENT 
Jbri 114001 Cbal1d Daga-Chairman 

MBM~s 

2. Shri G.M· BanatwaUa 
3. Shri Dbaram Pal Singh Malik 
4. Shri Mohanbhai Patel 
5. Shri K.S. Rao 

SECRET ARIA T 

1. Sbri M. K. Mathur -Joint Secretary 
2. Shri R.S. Mani-Senior Legis/ative Committee Officlr 

2. The Committee considered their draft Fourth Report and ad.pted it. 
3. The Committee authorised the Chairman and. in his absence. Sbri 
Yohanbbai Patel, M. P. to present the Fourth Report to the House on 
their behalf on 18 December. 1985. 

The Committee then adjourned. 
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